F.No. 27(28)/CESTAT/Admn./2005

Customs Excise & Service Tax, Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110066

Dated : 16.07.09
ORDER
Hon’ble President, CESTAT, New Delhi, is pleased to appoint the following officers as Appellate Authority at various Benches in pursuance of clause 5(1) of the Right to Information Act, 2005  with immediate effect:-

KOLKATA

Sh. S.S. Kang,



-
Appellate Authority

Vice-President (Judicial)

CHENNAI 

Dr. C. Satapathy, 


-
Appellate Authority

Member (Technical)

BANGALORE 

Sh. P. Kartikeyan


- 
Appellate Authority

Member (Technical)

DELHI

Sh. D.N. Panda



- 
Appellate Authority

Member (Judicial)











Sd/-
(S. Chandran)








Registrar

F.No. 29(78)/CESTAT/Admn./06

Customs Excise & Service Tax, Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110066

Dated : 16.07.09
ORDER 


Consequent upon transfer of Sh. T.K. Jayaraman, Hon’ble Member (T) from CESTAT Bangalore to CESTAT Kolkata, Shri M.V. Ravindran, Hon’ble Member (Judicial), is hereby appointed as the Chairman of the Local Purchase Committee for CESTAT Bench at Bangalore with immediate effect.  The other member of the committee will remain the same as per order dated 04.03.2009.
 
This issue with the approval of the Hon’ble President, CESTAT Delhi.











     Sd/-
(S. Chandran)

Registrar

F.No. 04/CEGAT/Admn./99

Customs Excise & Service Tax, Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110066

Dated : 16.07.09
ORDER 
In partial modification of order dated 12.04.07, Hon’ble President is pleased to pass the following order:
The financial powers of the Head of Department are hereby delegated in terms of Rule 13 (3) of Delegation of Financial Rules, 1979, subject to overall control of the Hon’ble Head of Department, CESTAT, New Delhi for financial sanction upto Rs. 1 lac exercisable under the General Financial Rules, 2005, Fundamental Rules and Supplementary Rules, CCS (Conduct) Rules, CCS (Medical Attendance) Rules and CCS(LT) Rules on Sh. M.V. Ravindran, Member (Judicial), CESTAT Bangalore.
The above powers will not exceed the powers vested in the Head of the Department and will be subject to the conditions stipulated in Rule 13.

The officer, on whom the above powers are delegated, shall be responsible for correctness, regularity and propriety of the expenditure incurred by him, so authorised.

This order will come into force with immediate effect.












Sd/-
(S. Chandran)

Registrar

Copy to :-

1. SPS to Hon’ble President, CESTAT, Delhi

2. SPS to Hon’ble Vice-President Sh. S.S. Kang, CESTAT Kolkata

3. SPS to Hon’ble Dr. C. Satapathy, Member (T) CESTAT, Chennai

4. SPS to Hon’ble P. Kartikeyan, Member (T) CESTAT, Bangalore

5. SPS to Hon’ble D.N. Panda, Member (J), CESTAT Delhi

6. Individuals concerned

7. Cash/Accounts Section, CESTAT, Delhi

8. Notice Board/CESTAT’s website

9. Office Copy/Guard File

